
BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE)  

AT CHENNAI  

Original Application No.77 of 2025 

 

Tribunal on its own motion SUO MOTU based on the News Item in The New Indian Express 

Newspaper, Chennai edition dt: 15.04.2025, “Land sharks swallow ECR beaches in 

Chengalpattu”. 

Versus 

The Chief Secretary to Government of Tamil Nadu, Chennai and Ors.  

       ……Respondents 

INDEX 

S.NO DESCRIPTION OF THE DOCUMENTS PG. NO. 

 

1 

 

Action Taken Report Filed on Behalf of Third Respondent – 

TNCZMA 

 

1 – 21 

 

 

 

2 

ANNEXURE – 1 

 

Thiru. Amarnath 

Reddy, 

Door No. 4/20, 

Subba Rao Avenue, 

1st Cross street, 

Chennai – 600 006. 

 

• Show Cause Notice issued 

on 03.06.2025 

• Personal Appearance 

conducted on 23.07.2025 

• Final Order  (Removal  of 

Structure) issued on 

28.07.2025 

 

 

 

 

22 - 31 

 

 

 

 

 

3 

ANNEXURE – 2 
 

Tmt. Kavitha Naresh 

Modi, 

No 21, Kasthuri 

Rangan Road, 

Alwarpet, Chennai - 

600 018 

• Show Cause Notice issued 

on 03.06.2025 

• Remainder Show Cause 

Notice issued on 

27.06.2025 

• Not attended Personal 

Appearance 

• Final Order (Removal of 

Structure) issued on 

28/07/2025 

 

 

 

 

 

32 – 40 



 

 

 

4 

ANNEXURE – 3 

 

Thiru. Manni 

Ramamurthy, 

I-4, Sea Broke 

Apartments, 4th 

Seaward Road, 

Valmiki Nagar, 

Chennai – 04 

 

• Show Cause Notice issued 

on 30.04.2025 

• Electricity Disconnection 

issued on 30.04.2025 

• Personal Appearance 

conducted on 23.07.2025 

• Final Order  (Removal  of 

Structure) issued on 

26.07.2025 

 

 

 

 

 

41 - 54 

 

 

 

 

 

 

 

 

5 

ANNEXURE – 4 

Tmt Malarvizhi, 

No.2/154, Sundar 

Sekar Garden, ECR, 

Muttukadu, 

Tiruporur taluk, 

Chengalpattu District 

– 603 112 

 

• Show Cause Notice issued 

on 03.06.2025 

• Personal Appearance 

conducted on 04.07.2025 

• Final Order  (Removal  of 

Structure) issued on 

23.07.2025 

 

 

 

 

55 - 64   

 

 

 

6 

ANNEXURE – 5 

 

Tmt. Maya 

Vedamurthy, 

No. 76, AB Block, 

1st street, Anna 

Nagar, Chennai – 

600 040 

 

• Show Cause Notice issued 

on 03.06.2025 

• Personal Appearance 

conducted on 04.07.2025 

• Final Order  (Removal  of 

Structure) issued on 

17.07.2025 

 

 

 

 

65 – 76 

 

 

 

 

7 

ANNEXURE – 6 

Tmt. Monika Reddy, 

No. 6/10, First Floor, 

Aklan Apartments, 

2nd cross street, 

Sterling Road, 

Nungambakkam, 

Chennai – 600 034 

 

 

• Show Cause Notice issued 

on 03.06.2025 

• Personal Appearance 

conducted on 04.07.2025 

• Final Order (Removal of 

Structure) issued on 

23.07.2025 

 

 

 

 

 

77 – 87 



 

 

 

8 

ANNEXURE – 7 

Tmt. Neha Indhuja 

& Tmt. Vijaya 

Indhuja 

No. 2/3, 7th Cross 

Street, 3rd Floor, 

Shenoy Nagar, 

Chennai – 600 030 

 

• Show Cause Notice issued 

on 03.06.2025 

• Personal Appearance 

conducted on 04.07.2025 

• Final Order  (Removal  of 

Structure) issued on 

23.07.2025 

 

 

 

 

 

88 - 97 

 

 

 

 

 

 

 

 

9 

ANNEXURE – 8 

Thiru. Rajasekhar, 

No. 18-21, 1F, 

Heritage Apartment, 

Ormes Road, 4th 

Cross Street, Kilpauk 

Garden, Kilpauk, 

Chennai – 600 010 

 

 

• Show Cause Notice issued 

on 03.06.2025 

• Personal Appearance 

conducted on 23/07/2025 

• Final Order (Removal of 

Structure) issued on 

28/07/2025 

 

 

 

 

 

98 – 109 

 

 

 

 

10 

ANNEXURE – 9 
 

Thiru. Saravana, No. 

5, Amirtham 

Avenue, Bharani 

Street, Velacherry, 

Chennai – 600 042 

 

• Show Cause Notice issued 

on 03.06.2025 

• Remainder Show Cause 

Notice issued on 

27.06.2025 

• Not attended Personal 

Appearance 

• Final Order (Removal of 

Structure) issued   on 

28.07.2025 

 

 

 

 

 

 

110 – 120 

 

 

 

11 

ANNEXURE – 10 
 

Thiru. C. Sathyan, 

Plot No. 29, VGP 

Selva Nagar 

Extension, 

Velacherry, Chennai 

– 600 042 

 

• Show Cause Notice issued 

on 03.06.2025 

• Not attended Personal 

Appearance 

• Final Order  (Removal  of 

Structure) issued on 

30.07.2025 

 

 

 

 

 

121 – 130 



 

 

 

12 

ANNEXURE – 11 

Thiru. Sirah N 

Deesawala & 

Farazane S 

Deesawala, 

Flat No. 12, 3rd 

Floor, Sri Krishna 

Kutira, 21 (Old No. 

11), Harrington 

Road, Chetpet, 

Chennai - 600 031 

 

 

• Show Cause Notice issued 

on 03.06.2025 

• Personal Appearance 

conducted on 04.07.2025 

• Final Order (Removal of 

Structure) issued on 

19.07.2025 

 

 

 

 

 

131 - 141 

 

 

 

 

 

 

 

 

13 

ANNEXURE – 12 

Thiru. B. Srinivasan 

& Radhika 

Srinivasan, 

Old No. 1, New Door 

No 16/2, Windrose, 

Flat No.28, Bishop 

Garden Extension, 

Raja 

Annamalaipuram, 

Chennai – 600 028 

 
 

 

• Show Cause Notice issued 

on 03.06.2025 

• Personal Appearance 

conducted on 04.07.2025 

• Final Order (Removal of 

Structure) issued on 

17.07.2025 

 

 

 

 

 

 

142 – 155 

 

 

 

 

14 

ANNEXURE – 13 
 

Thiru. Sudhir Babu, 

Door No. 401, New 

No. 75, Tower 1, 

Esplanade 

Apartments, 

Vaidyanathan street, 

Tondiarpet, 

Chennai – 600 081 

 

• Show Cause Notice issued 

on 03.06.2025 

• Remainder Show Cause 

Notice issued on 

27.06.2025 

• Personal Appearance 

conducted on 23.07.2025 

• Final Order (Removal of 

Structure) issued   on 

26.07.2025 

 

 

 

 

 

 

156 – 169 

 

 

 

15 

ANNEXURE – 14 
 

Thiru. Syed Azhar 

Basha & Tmt. 

Vasemma Naseem 

No. 41/5, Puram 

Prakasam Road, 

Balaji Nagar, 

 

• Show Cause Notice issued 

on 30.04.2025 

• Electricity Disconnection 

issued on 30.04.2025 

• Personal Appearance 

 

 

 

 

170 - 181 



Royapettah, Chennai 

– 14 

conducted on 23.07.2025 

• Final Order (Removal of 

Structure) issued on 

28.07.2025 

 

 

 

 

 

 

16 

ANNEXURE – 15 

 

M/s. Zeno 

International, Plot 

No. 59/L, 

Velunayakar street, 

ECR, Pannayur, 

Chennai – 600 119 

 

• Show Cause Notice issued 

on 03.06.2025 

• Personal Appearance 

conducted on 04.07.2025 

• Final Order  (Removal  of 

Structure) issued on 

23.07.2025 

 

 

 

 

182 – 195 

 

 

 

17 

ANNEXURE – 16 
 

Tmt. Aruna 

Subramainam, 

No. 18, Sriram 

Nagar, South Street, 

Alwarpet, Chennai - 

600 018 

 

• Show Cause Notice issued 

on 03.06.2025 

• Remainder Show Cause 

Notice issued on 

27.06.2025 

• Personal Appearance 

conducted on 23.07.2025 

• Final Order  (Removal  of 

Structure) issued on 

27.08.2025 

 

 

 

 

 

 

196 – 210 

 

 

 

 

18 

ANNEXURE – 17 
 

Thiru. Naresh 

Kumar Bandri, No. 

121, Pycrofts Road, 

Royapettah, 

Chennai – 600 014 

 

• Show Cause Notice issued 

on 03.06.2025 

• Remainder Show Cause 

Notice issued on 

27.06.2025 

• Final Order  (Removal  of 

Structure) issued on 

08.08.2025 

 

 

 

 

 

211 – 223 



 

 

 

19 

ANNEXURE – 18 

 

Thiru. R.K. 

Nagarajan, No. 10, 

Downing Street, 

Muttukadu, 

East Coast Road, 

Chennai – 603 112 

 

• Show Cause Notice issued 

on 03.06.2025 

• Remainder Show Cause 

Notice issued on 

27.06.2025 

• Final Order  (Removal  of 

Structure) issued on 

18.08.2025 

 

 

 

 

 

224 - 233 

 

 

 

20 

ANNEXURE – 19 
 

Thiru. Sai Satish, 

New No. 260, TTK 

Road – JJ Road, 

Alwarpet, Chennai – 

600 018 

 

• Show Cause Notice issued 

on 30.04.2025 

• Stop Notice issued on 

30.05.2025 

• Electricity Disconnection 

issued on 30.04.2025 

• Personal Appearance 

conducted on 16.07.2025 

 

 

 

 

 

234 - 258 

 

 

 

21 

ANNEXURE – 20 

Thiru. R. Harinath 

No .3, P U 

Shanmugam Nagar, 

Kolathur, Chennai – 

600 099 

 

• Show Cause Notice issued 

on 03.06.2025 

• Personal Appearance 

conducted on 04.07.2025 

 

 

 

259 - 268 

 

 

Dated at Chennai on this the 2nd day of April, 2026 
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'.. /'',/'From
P. Amarnath Reddy,
No. 4/2O, Subba Rao Avenuelst Cross Street,
Chennai - 600 006.

To
Tamil Nadu State Coastal 7-one Management Authorit5r,
O/O Department of Environment and Climate Change,
9tr'Floor, CMRL Building, Anna Salai,
Nandanam, Chennai 600 035.

Sir/Madam,

We are in receipt of your notice Efile/DOECC/536/2024 /P1, dated 03.06.2025 and
wish to bring the following to your attention:

1. The land purchased by me vide Sale Deed dated 02.05. 2025, bearing Doc.
No. IOLI9/2O25, S.R.O. Thirupporur was sold to me from Chirla Preethi
Reddy.

2. We applied for the building sanction and obtained sanction from the BDO
dated O9.LL.2O2O. We paid all the property ta< upto date.

3. My land did not require regularisation as thO lard isGRou\tIA I{ATHAM

4. As per the FMB available, I understand that the 40'road that runs north to
south has been there prior to 1978. My land lies o4 the western/landward
side of the road. A copy of the FMB showing the road is attached. In fact, it
appears that there may be many roads between my land and the sea.

As such I have not committed any violation of any rules and regulations. I request
you to kindly go through my submission and withdrawn the notice served on me.

Thank You
Regards,

?- N^o't-c- P2Jd1

P. AMARNATH REDDY.
Encl:-
1) BDO Sanctioned Plan
2) FMB Sketch
3) Patta
4) Property Tax Receipt

1121728/2025/DD-DOECC
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DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

From,

Thiru. A.R. Rahul Nadh, I.A.S.,

Member Secretary, TNSCZMA / Director,

Department of Environment and Climate

Change,

9th Floor, CMRL Metros, Anna Salai, Nandanam.

Chennai – 600 035

To,

Thiru. P. Amarnath Reddy (Current

Owner),

Door No. 4/20, Subba Rao Avenue, 1st

Cross Street, Chennai – 600 006.

 

Letter No. Efile/DOECC/536/2025, dated 16-07-2025

Sir,

         

Sub.:DoE&CC – Complaint against Construction activities underway at Survey no.
107/18, 20, 22 to 28, 30 to 35, in Muthukadu Village in Thiruporur Taluk,
Chengalpattu district without CRZ Clearance – Violation identified as per
provisions of CRZ Notification, 2011 – Prosecution under Section 5 of the
Environment (Protection) Act,1986 – Personal Appearance – Regarding

******

          With reference to your letter cited, it is informed that you are requested to appear

in person and submit all the necessary documents on the aforementioned subject on

22.07.2025 at 11.00 A.M in the office of Department of Environment & Climate Change,

Nandhanam, Chennai

SURESH KUMAR N

For Member Secretary, TNSCZMA/

Director, Department of Environment

and Climate Change

Copy to,

1) The Chairperson, TNSCZMA/

Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai – 600 009.

 

2) The Chairman, DCZMA/ District Collector,

Chengalpattu district, Chengalpattu – 603 001.

 

3) The Member Secretary, DCZMA/ PA(General) to Collector,

Chengalpattu district, Chengalpattu – 603 001.

 

DOECC/536/2024-DEO-TNSCZMA I/298303/2025
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//True Copy//

TAMIL NADU STАТЕ СОASTAL ZONE MANAGEMENT AUTHORITY

O/O DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,

9TH FLOOR, CMRL BUILDING, ANNA SALAI, NANDANAM, CHENNAI – 600 035

Proc. No. Efile/DOECC/536/2024/P1 – 12, dated 27.06.2025

Sub.:

Ref.:

DoE&CC - Complaint against Construction activities underway at

Survey no. 106/8A3C1, Muthukadu Village in Thiruporur Taluk,

Chengalpattu district without CRZ Clearance - Violation identified as

per provisions of CRZ Notification, 2011 - Prosecution under Section

5 of the Environment (Protection) Act, 1986 – Show Cause Notice -
Issued.

1) Inspection report submitted by District Collector, Lr. No.

DCZMA/Chenglpattu/CRZ Violation/2025, dated 21.05.2025

2) DoE&CC Show cause notice, Dated: 03.06.2025
******

With the reference cited, whereas the District Authorities, Chengalpattu

district, conducted a field inspection at the aforementioned site on 24.04.2025 and

observed the following:

G+2 Building completed, constructed in S.F. No. 106/8A3C1 in the

name of Tmt Kavitha Nareshmodi (GPS – 12.834059N, 80.247300 Е)

CRZ Zonation: CRZ III-NDZ (No Development Zone)

Whereas your construction activity falls in CRZ-III NDZ (No Development

Zone). As per Para 8 III (CRZ-III) (ii) of CRZ Notification, 2011, "No construction

shall be permitted within NDZ except for repairs or reconstruction of existing

authorized structure not exceeding existing Floor Space Index, existing plinth

area and existing density and for permissible activities under the

notification"

Whereas the CRZ Notification, 2011 is violated, in exercise of the powers

conferred under Section 5 of Environment (Protection) Act, 1986, Tmt Kavitha

Nareshmodi, No 21, Kasthuri Rangan Road, Alwarpet, Chennai- 600018 is

hereby directed to show cause in writing with supporting documents within 15

(Fifteen) days from the date of receipt of this notice as to why action should not be

launched against you for the offence committed in violation of the provisions of the

CRZ Notification, 2011.

13 / 247
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It is informed that a first Show Cause Notice has already been issued to you,

as per the reference 2nd cited.

It is further informed that, if no reply is received within the time limit fixed

above, it would be construed that you have no satisfactory explanation to offer for

the above-mentioned violation, and appropriate action would be taken in accordance

with law, without any further notice to you. Also, this show cause is without

prejudice to any other legal action which may be taken against you.

Member Secretary/TNSCZMА

Director, Department of Environment

and Climate Change

To,

Tmt Kavitha Nareshmodi,

No 21, Kasthuri Rangan Road,

Alwarpet, Chennai- 600018.

Copy to

1) The Chairperson, Tamil Nadu State Coastal Zone Management Authority/,

Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai – 600 009.

2) The Chairman/DCZMA,

District Collector,

Chengalpattu district, Chengalpattu - 603 001.

3) The Member Secretary/DCZMA,

Personnel Assistant (G) to the District Collector,

Chengalpattu district, Chengalpattu – 603 001.

//Forwarded/By order/True Copy//

For Director, DOE&CС

.M

15/7/25
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY

O/O OF DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 9TH FLOOR,

CMRL METROS, ANNA SALAI, NANDANAM, CHENNAI – 600 035

 
PRESENT: THIRU. A.R. RAHUL NADH, I.A.S.,

-------------------------------------------------------------------------------------------------

Proc. No. Efile/1035/2025/DoECC/P1, dated 23-07-2025

 
Sub.: CRZ Violation - Survey no. 106/8A3B, Muthukadu Village in Thiruporur

Taluk, Chengalpattu - Without obtaining necessary permission - Final Order
- Issued.

****

1. WHEREAS the Government of India issued the Coastal Regulation Zone

(CRZ) Notification, 2011 vide S.O. No. 19(E) dated 6 th January 2011 under the

Environment Protection Act, 1986, for protecting and conserving the coastal

environment and to regulate development in the CRZ area, and

          2. WHEREAS, it has come to knowledge that an illegal Construction activity is

underway at Survey no. 106/8A3B, Muthukadu Village in Thiruporur Taluk, Chengalpattu

district without obtaining necessary permission, which falls in CRZ III-NDZ (No

Development Zone), which is a prohibited activity as per the approved Coastal Zone

Management Plan, and

          3. WHEREAS, the officials of the District Authorities, Chengalpattu district,

conducted a field inspection at the aforementioned site on 24.04.2025 and observed the

following:

G+1 Building completed, constructed in Survey No. 106/8A3B, in the name of Tmt

Malarvizhi (GPS – 12.834250 N, 80.246569 E)

CRZ Zonation: CRZ III-NDZ (No Development Zone)

 

      4. WHEREAS, as per the approved CZMP map No.TN 104 of CRZ Notification,

2011, your construction activity falls in CRZ III-NDZ (No Development Zone). As per

Para 8 III (CRZ-III) (ii) of CRZ Notification, 2011 , “No construction shall be

permitted within NDZ except for repairs or reconstruction of existing authorized

structure not exceeding existing Floor Space Index, existing plinth area and

existing density, and for permissible activities under the notification, thus the

construction in Survey no. 106/8A3B at coordinates 12.834250 N, 80.246569

E within CRZ-III NDZ is a prohibited activity” and

 

5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone

Management Authority (TNSCZMA) has issued the show cause notice to the Violator

Tmt Malarvizhi, No.2/154, Sundar Sekar Garden, ECR, Muttukadu, Tiruporur taluk,

Chengalpattu District- 603112.  vide proc.no. Efile/DOECC/536/2024/P1,

DOECC/1035/2025-DEO-TNSCZMA I/304994/2025
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dated 03.06.2025. The violator replied on 18/06/2025, stating that they got building plan

approval from the Village Panchayat President, Muttukadu on 25.02.2012 and

constructed the building.  Nobody alerts us about CRZ Notifications or the no-

development zone at time of constructions.

6. The violator was called for personal hearing on 04.07.2025 at 11.00 AM,

enquired about the said violation, and they replied that the building was constructed only

after obtaining building plan approval from the Village Panchayat President, Muttukadu. 

They also indicated that they were not aware of the CRZ Notification, 2011.

7, Therefore, it is admitted by the violator that they are in violation of the

CRZ Notification,2011 and the explanation of the ignorance of the notification is

not a valid reason as per law.

8. WHEREAS, on the basis of detailed examination of the issues by the officials

of TNSCZMA, it is observed that the constructed building, as stated in para 3, 4, 5 ,6 & 7

above, has been carried out in complete disregard of the provisions of the CRZ

Notification, 2011 and.

9. NOW, THEREFORE, on the basis of Para 1 to 8 above and on the basis of

detailed examination, and after considering the explanation of the violator, since he

has stated that he has not produced any documentary evidence to that effect that

he has obtained permission or complied with the CRZ Notification,2011, and since

the CRZ Notification, 2011, is clearly applicable to the impugned construction as

described above and the construction is in the "No Development Zone" the

TNSCZMA in accordance with the powers and provisions of Section 5 of the

Environment (Protection) Act, 1986 hereby directs Tmt Malarvizhi, No.2/154,

Sundar Sekar Garden, ECR, Muttukadu, Tiruporur taluk, Chengalpattu District-

603112 that the construction at Survey No. 106/8A3B, (GPS – 12.834250 N,

80.246569 E) should be  removed in its entirety forthwith and the area shall be

restored to its original condition as prior to the commencement of construction

activities.”

Further, Tmt Malarvizhi, No.2/154, Sundar Sekar Garden, ECR, Muttukadu,

Tiruporur taluk, Chengalpattu District- 603 112 is also directed to ensure

compliance with the applicable provisions of Construction and Demolition Waste

Management Rules, 2016 while carrying out the demolition activity.

      

A.R RAHUL NADH IAS. 

Member Secretary,

Tamil Nadu State Coastal Zone

Management Authority and Director,

Department of Environment and Climate Change

DOECC/1035/2025-DEO-TNSCZMA I/304994/2025
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To,

          Tmt Malarvizhi, 

No.2/154, Sundar Sekar Garden,

ECR, Muttukadu, Tiruporur taluk,

Chengalpattu District- 603112

 

Copy to

 

1. The Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai – 600 009.

 

2. The Chairman/DCZMA,

District Collector,

Chengalpattu district, Chengalpattu – 603001. – (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

3. The Member Secretary,

PA(General) to collector,

Chengalpattu district, Chengalpattu – 603001.- (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

4. The Convener – DCZMA,

District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Maraimalai Nagar, Chengalpattu – 603209. - (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

5. The Superintendent of Police,

Chengalpattu district- 603001.

 

DOECC/1035/2025-DEO-TNSCZMA I/304994/2025
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY

O/O OF DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 9TH FLOOR,

CMRL METROS, ANNA SALAI, NANDANAM, CHENNAI – 600 035

 
PRESENT: THIRU. A.R. RAHUL NADH, I.A.S.,

-------------------------------------------------------------------------------------------------

Proc. No. Efile/1055/2025/DoECC/P1, dated 23-07-2025

 
Sub.: CRZ Violation - Survey no.136/6, 7, 8, 9, 17, 18, 19, 20, Muttukadu Village

in Thiruporur Taluk, Chengalpattu - without obtaining necessary permission
- Final Order - Issued.

****

1. WHEREAS the Government of India issued the Coastal Regulation Zone

(CRZ) Notification, 2011 vide S.O. No. 19(E) dated 6 th January 2011 under the

Environment Protection Act, 1986, for protecting and conserving the coastal

environment and to regulate development in the CRZ area, and

          2. WHEREAS, it has come to knowledge that an illegal Construction activity is

underway at Survey no. 136/6, 7, 8, 9, 17, 18, 19, 20, Muttukadu Village in Thiruporur

Taluk, Chengalpattu district without obtaining necessary permission, which falls in CRZ

III-NDZ (No Development Zone), which is a prohibited activity as per the approved

Coastal Zone Management Plan, and

          3. WHEREAS, the officials of the District Authorities, Chengalpattu district,

conducted a field inspection at the aforementioned site on 24.04.2025 and observed the

following:

G+1 Building, completed constructed in S.F. No. 136/6, 7, 8, 9, 17, 18, 19, 20 in

the name of Monika Reddy (GPS – 12.832570 N, 80.247352 E)

CRZ Zonation: CRZ III-NDZ (No Development Zone)

 

          4. WHEREAS, as per the approved CZMP map No.TN104 of CRZ Notification,

2011, your construction activity falls in CRZ III-NDZ (No Development Zone). As per

Para 8 III (CRZ-III) (ii) of CRZ Notification, 2011 , “No construction shall be

permitted within NDZ except for repairs or reconstruction of existing authorized

structure not exceeding existing Floor Space Index, existing plinth area and

existing density, and for permissible activities under the notification, thus the

construction in Survey no. S.F. No. 136/6, 7, 8, 9, 17, 18, 19, 20 at coordinates

12.832570 N, 80.247352 E within CRZ-III NDZ is a prohibited activity” and

 

5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone

Management Authority (TNSCZMA) has issued the show cause notice to the Violator

TMT. MONIKA REDDY, No. 6/10, First Floor, Aklan Apartments, 2nd cross street,

Sterling Road, Nungambakkam, Chennai – 600034, vide proc.no.

DOECC/1055/2025-DEO-TNSCZMA I/305007/2025
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Efile/DOECC/536/2024/P1, dated 03.06.2025. The violator replied on 11/06/2025, stating

that they purchased the land from brother and their brother applied for the building

sanction obtained from the Special Officer/Block Development Officer (V.P), Thiruporur,

Chengalpattu and as per FMB available,40 feet road runs north to south prior to 1978, as

such, they have not committed any violation.

6. The violator called for personal hearing on 04.07.2025 at 11.00 AM, enquired

about the said violation, and they replied that the building was constructed only after

obtaining building plan approval from the Special Officer/Block Development Officer

(V.P), Thiruporur Panchayat Union. They also indicated that they were not aware of the

CRZ Notification, 2011.

7. WHEREAS, on the basis of detailed examination by the officials of TNSCZMA,

it is observed that the constructed building, as stated in para 3, 4, 5 & 6 above, has been

carried out in complete disregard of the provisions of the CRZ Notification, 2011 and.

8. Therefore, it is admitted by the violator that they are in violation of the

CRZ Notification,2011 and the explanation of the ignorance of the notification is

not a valid reason as per law.

9. NOW, THEREFORE, on the basis of Para 1 to 8 above and on the basis of

detailed examination, and after considering the explanation of the violator, since he

has stated that he has not produced any documentary evidence to that effect that

he has obtained permission or complied with the CRZ Notification 2011 and since

the CRZ Notification 2011 is clearly applicable to the impunged construction as

described above and the construction is in the "No Development Zone" the

TNSCZMA in accordance with the powers and provisions of Section 5 of the

Environment (Protection) Act, 1986 hereby directs TMT. MONIKA REDDY, No. 6/10,

First Floor, Aklan Apartments, 2nd cross street, Sterling Road, Nungambakkam,

Chennai – 600 034, G+1 Building, completed constructed Survey no. 136/6, 7, 8, 9,

17, 18, 19, 20 at coordinates 12.832570 N, 80.247352 E should be demolished and

removed in its entirety forthwith and the area shall be restored to its original

condition as prior to the commencement of the construction activities.”

Further, TMT. MONIKA REDDY, No. 6/10, First Floor, Aklan Apartments, 2nd

cross street, Sterling Road, Nungambakkam, Chennai – 600 034, is also directed to

ensure compliance with the applicable provisions of Construction and Demolition

Waste Management Rules, 2016 while carrying out the demolition activity.

                                                                                        A.R RAHUL NADH IAS. 

Member Secretary,

Tamil Nadu State Coastal Zone

Management Authority and Director,

Department of Environment and Climate Change

DOECC/1055/2025-DEO-TNSCZMA I/305007/2025
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To,

          Tmt. Monika Reddy,

No. 6/10, First Floor, Aklan Apartments, 2nd cross street,

Sterling Road, Nungambakkam, Chennai – 600 034.

 

Copy to

 

1. The Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai – 600 009.

 

2. The Chairman/DCZMA,

District Collector,

Chengalpattu district, Chengalpattu – 603001. – (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

3. The Member Secretary,

PA(General) to collector,

Chengalpattu district, Chengalpattu – 603001.- (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

4. The Convener – DCZMA,

District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Maraimalai Nagar, Chengalpattu – 603209. - (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

5. The Superintendent of Police,

Chengalpattu district- 603001.
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY

O/O OF DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 9th FLOOR,

CMRL METROS, ANNA SALAI, NANDANAM, CHENNAI – 600035.

 
PRESENT: THIRU. A.R. RAHUL NADH, I.A.S.,

-------------------------------------------------------------------------------------------------

Proc. No. Efile /1033/2024/DoECC/P1, dated 23-07-2025

Sub.: CRZ Violation - Survey No. 138, 139, 140, & 138/2, 3, 6, 10, 11, 14, 15,

17 & 139/ 2, 3, 4, 5, 6, 7, 8, 9 Muttukadu Village in Thiruporur Taluk,

Chengalpattu - without obtaining necessary permission - Final order

issued.

****

1. WHEREAS the Government of India issued the Coastal Regulation Zone

(CRZ) Notification, 2011 vide S.O. No. 19(E) dated 6 th January 2011 under the

Environment Protection Act, 1986, for protecting and conserving the coastal

environment and to regulate development in the CRZ area, and

          2. WHEREAS, it has come to the knowledge that an illegal Construction activity is

underway at Survey Nos 138, 139, 140  Muttukadu Village in Thiruporur Taluk,

Chengalpattu district, without obtaining necessary permission, which falls in CRZ III-NDZ

(No Development Zone), which is a prohibited activity as per the approved Coastal Zone

Management Plan, and

          3. WHEREAS, Officials of the District Authorities, Chengalpattu district, conducted

a field inspection at the aforementioned site on 24.04.2025 and observed the following:

I. G+1 Building, completed constructed in S.F. No. 138, 139, 140 in the name of

Neha Indhuja, Vijay Indhuja (GPS – 12.832222 N, 80.246815 E)

II. CRZ Zonation: CRZ III-NDZ (No Development Zone)

 

          4. WHEREAS, as per the approved CZMP map No.TN104 of CRZ Notification,

2011, your construction activity falls in CRZ III-NDZ (No Development Zone). As per

Para 8 III (CRZ-III) (ii) of CRZ Notification, 2011 , “No construction shall be

permitted within NDZ except for repairs or reconstruction of existing authorized

structure not exceeding existing Floor Space Index, existing plinth area and

existing density, and for permissible activities under the notification, thus the

construction in Survey No. S.F. No. 138, 139, 140 & 138/2, 3, 6, 10, 11, 14, 15, 17 &

139/ 2, 3, 4, 5, 6, 7, 8, 9 at coordinates 12.832222 N, 80.246815 E within CRZ-III NDZ

is a prohibited activity” and

                 5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone

Management Authority (TNSCZMA) has issued the show cause notice to the Violator

Tmt. Neha Indhuja & Vijay Indhuja, No. 2/3, 7th Cross Street, 3rd Floor, Shenoy Nagar,

Chennai – 600 030, vide proc.no.   Efile/DOECC/536/2024/P1, dated 03.06.2025. The

violator replied on 12/06/2025, stating that they constructed the building after obtaining

DOECC/1033/2025-DEO-TNSCZMA I/305088/2025
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building plan approval from the Special Officer/ Block Development Officer, Thiruporur

Panchayat Union and as per FMB available, 40 feet road runs north to south prior to

1978, as such, they have not committed any violation.

6. The violator was called for personal hearing on 04.07.2025 at 11.00 AM,

enquired about the said violation, and they replied that the building was constructed after

obtaining building plan approval from the Special Officer/ Block Development Officer, and

that all applicable government fees related to the approval were duly paid. They also

indicated that they were not aware of the CRZ Notification, 2011.

7. Therefore, it is admitted by the violator that they are in violation of the CRZ

Notification, 2011 and the explanation of ignorance of the notification is not a valid

excuse as per law.

8. WHEREAS, on the basis of detailed examination of the issues by the officials

of TNSCZMA, it is observed that the constructed building, as stated in para 3, 4, 5, 6 & 7

above, has been carried out in complete disregard of the provisions of the CRZ

Notification, 2011 and.

9. NOW, THEREFORE, on the basis of  Para 1 to 8 above and on the basis of

detailed examination, and after considering the explanation of the violator, since he has

stated that he is not aware of the CRZ Notification, 2011 and that has not produced any

documentary evidence to the effect that he has obtained permission or complied with the

CRZ Notification, 2011 and since the CRZ notification, 2011 is clearly applicable to the

impugned construction as described above and the construction is in the "No

Development Zone" the TNSCZMA in accordance with the powers and provisions of

Section 5 of the Environment (Protection) Act, 1986 hereby directs Tmt. Neha Indhuja &

Vijay Indhuja, No. 2/3, 7th Cross Street, 3rd Floor, Shenoy Nagar, Chennai – 600 030

“the construction in Survey No. S.F. No. 138, 139, 140 & & 138/2, 3, 6, 10, 11, 14, 15,

17 & 139/ 2, 3, 4, 5, 6, 7, 8, 9 at coordinates 12.832222 N, 80.246815 E should be

removed in its entirety forthwith and the area shall be restored to its original

condition as prior to the commencement of the construction activity.”

Further, Tmt. Neha Indhuja & Vijay Indhuja, No. 2/3, 7th Cross Street, 3rd

Floor, Shenoy Nagar, Chennai – 600030, is also directed to ensure compliance with

the applicable provisions of Construction and Demolition Waste Management

Rules, 2016 while carrying out the demolition activity.

          

  A.R RAHUL NADH IAS.

Member Secretary,

Tamil Nadu State Coastal Zone

Management Authority and Director,

Department of Environment and Climate Change
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To,

Tmt. Neha Indhuja & Vijay Indhuja,

 No. 2/3, 7th Cross Street, 3rd Floor,

Shenoy Nagar, Chennai – 600 030

 

Copy to

 

1. The Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai – 600 009.

 

2. The Chairman/DCZMA,

District Collector,

Chengalpattu district, Chengalpattu – 603001. – (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

3. The Member Secretary,

PA(General) to collector,

Chengalpattu district, Chengalpattu – 603001.- (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

4. The Convener – DCZMA,

District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Maraimalai Nagar, Chengalpattu – 603209. - (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

5. The Superintendent of Police,

Chengalpattu district- 603001.
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DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

From,

Thiru. A.R. Rahul Nadh, I.A.S.,

Member Secretary, TNSCZMA / Director,

Department of Environment and Climate Change,

9th Floor, CMRL Metros, Anna Salai, Nandanam.

Chennai – 600 035

To,

Thiru. S. Rajasekaran,

Arihant Panche, Apartment No.

704,

478/10, Poonamallee High Road,

Arumbakkam, Chennai – 600 106.

Letter No. Efile/DOECC/536/2025, dated 16-07-2025

Sir,

         

Sub.:DoE&CC – Complaint against Construction activities underway at Survey no.
106/8A1A2, in Muthukadu Village in Thiruporur Taluk, Chengalpattu district without
CRZ Clearance – Violation identified as per provisions of CRZ Notification, 2011 –
Prosecution under Section 5 of the Environment (Protection) Act,1986 – Personal
Appearance – Regarding

******

          With reference to your letter cited, it is informed that you are requested to appear

in person and submit all the necessary documents on the aforementioned subject on

22.07.2025 at 11.00 A.M in the office of Department of Environment & Climate Change,

Nandhanam, Chennai

SURESH KUMAR N

For Member Secretary, TNSCZMA/

Director, Department of Environment

and Climate Change

Copy to,

1) The Chairperson, TNSCZMA/

Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai – 600 009.

 

2) The Chairman, DCZMA/ District Collector,

Chengalpattu district, Chengalpattu – 603 001.

 

3) The Member Secretary, DCZMA/ PA(General) to Collector,

Chengalpattu district, Chengalpattu – 603 001.

  

DOECC/536/2024-DEO-TNSCZMA I/298303/2025
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/True Copy/

TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY

0/O DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,

9TH FLOOR, CMRL BUILDING, ANNA SALAI, NANDANAM, CHENNAI – 600 035

Proc. No. Efile/DOECC/536/2024/P1 - 9, dated 27.06.2025

Sub.:

Ref.:

DoE&CC - Complaint against Construction activities underway at

Survey no. 108/611B2B2 Muthukadu Village in Thiruporur Taluk,

Chengalpattu district without CRZ Clearance - Violation identified as

per provisions of CRZ Notification, 2011 - Prosecution under Section

5 of the Environment (Protection) Act, 1986 - Show Cause Noticе -

Issued.

1) Inspection report submitted by District Collector, Lr. No.

DCZMA/Chenglpattu/CRZ Violation/2025, dated 21.05.2025

2) DoE&CC Show cause Notice, Dated: 03.06.2025

With the reference cited, whereas the District Authorities, Chengalpattu

district conducted a field inspection at the aforementioned site on 24.04.2025 and

observed the following:

G+2 Building completed, constructed in S.F. No. 108/611B2B2 in the

name of Thiru. Saravana (GPS – 12.833652 N, 80.247736 Е)

CRZ Zonation: CRZ III-NDZ (No Development Zone)

Whereas your construction activity falls in CRZ-III NDZ (No Development

Zone). As per Para 8 III (CRZ-III) (ii) of CRZ Notification, 2011 "No construction shall

be permitted within NDZ except for repairs or reconstruction of existing

authorized structure not exceeding existing Floor Space Index, existing plinth

area and existing density and for permissible activities under the

notification"

Whereas the CRZ Notification, 2011 is violated, in exercise of the powers

conferred under Section 5 of Environment (Protection) Act, 1986, Thiru. Saravana,

No. 5, Amirtham Avenue, Bharani Street, Velacherry, Chennai-600042 is hereby

directed to show cause in writing with supporting documents within 15 (Fifteen) days

from the date of receipt of this notice as to why action should not be launched against
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you for the offence committed in violation of the provisions of the CRZ Notification,

2011.

It is informed that a first Show Cause Notice has already been issued to you,

as per the reference 2nd cited.

It is further informed that, if no reply is received within the time limit fixed

above, it would be construed that you have no satisfactory explanation to offer for

the above-mentioned violation, and appropriate action would be taken in accordancе

with law, without any further notice to you. Also, this show cause is without

prejudice to any other legal action which may be taken against you.

S/d- A.R. Rahul Nadh

Member Secretary/TNSCZMA

Director, Department of Environment
and Climate Change

To,

Thiru. Saravana,

No. 5, Amirtham Avenue, Bharani Street,

Velacherry, Chennai – 600 042

Copy to

1) The Chairperson, Tamil Nadu State Coastal Zone Management Authority/,
Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai – 600 009.

2) The Chairman/DCZMA,

District Collector,

Chengalpattu district, Chengalpattu - 603 001.

3) The Member Secretary/DCZMA,

Personal Assistant (G) to the District Collector,

Chengalpattu district, Chengalpattu - 603 001.

//Forwarded/ By Order/True Copy//

Fof Director, DO

15/7/25
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DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

From,

Thiru. A.R. Rahul Nadh, I.A.S.,

Member Secretary, TNSCZMA / Director,

Department of Environment and Climate

Change,

9th Floor, CMRL Metros, Anna Salai,

Nandanam. Chennai – 600 035

To,

Thiru. Syed Azhar Basha,

No. 41/15, Puram Prakasam Road,

Balaji Nagar, Royapettah,

Chennai – 600 014.

 

Letter No. Efile/DOECC/536/2025, dated 16-07-2025

Sir,

         

Sub.:DoE&CC – Complaint against Construction activities underway at Survey no.
107/1, in Muthukadu Village in Thiruporur Taluk, Chengalpattu district without CRZ
Clearance – Violation identified as per provisions of CRZ Notification, 2011 –
Prosecution under Section 5 of the Environment (Protection) Act,1986 – Personal
Appearance – Regarding

Ref.: Your letter Nil dated
******

          With reference to your letter cited, it is informed that you are requested to appear

in person and submit all the necessary documents on the aforementioned subject on

22.07.2025 at 11.00 A.M in the office of Department of Environment & Climate Change,

Nandhanam, Chennai

SURESH KUMAR N

For Member Secretary, TNSCZMA/

Director, Department of Environment

and Climate Change

Copy to,

1) The Chairperson, TNSCZMA/

Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai – 600 009.

 

2) The Chairman, DCZMA/ District Collector,

Chengalpattu district, Chengalpattu – 603 001.

 

3) The Member Secretary, DCZMA/ PA(General) to Collector,

Chengalpattu district, Chengalpattu – 603 001.
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY

O/O OF DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 9TH FLOOR,

CMRL METROS, ANNA SALAI, NANDANAM, CHENNAI – 600 035

 
PRESENT: THIRU. A.R. RAHUL NADH, I.A.S.,

------------------------------------------------------------------------------------------------------------

Proc. No. Efile/1040/2025/DoECC/P1, dated 23-07-2025

 
Sub.: CRZ Violation - Survey no. 106/15A2, Muthukadu Village in Thiruporur

Taluk, Chengalpattu - without obtaining necessary permission  – Final Order
- Issued.

****

1. WHEREAS the Government of India issued the Coastal Regulation Zone

(CRZ) Notification, 2011 vide S.O. No. 19(E) dated 6 th January 2011 under the

Environment Protection Act, 1986, for protecting and conserving the coastal

environment and to regulate development in the CRZ area, and

          2. WHEREAS, it has come to knowledge that an illegal Construction activity is

underway at Survey no. 106/15A2, Muttukadu Village in Thiruporur Taluk, Chengalpattu

district without obtaining necessary permission, which falls in CRZ III-NDZ (No

Development Zone), which is a prohibited activity as per the approved Coastal Zone

Management Plan, and

          3. WHEREAS, the District Authorities, Chengalpattu district, conducted a field

inspection at the aforementioned site on 24.04.2025 and observed the following:

Under construction building in S.F. No. 106/15A2 in the name of M/s. Zeno

International represented by Mr. Kaniston (GPS – 12.832913 N, 80.246968 E)

CRZ Zonation: CRZ III-NDZ (No Development Zone)

 

  4. WHEREAS, as per the approved CZMP map No.TN 104 of CRZ Notification,

2011, your construction activity falls in CRZ III-NDZ (No Development Zone). As per

Para 8 III (CRZ-III) (ii) of CRZ Notification, 2011 , “No construction shall be

permitted within NDZ except for repairs or reconstruction of existing authorized

structure not exceeding existing Floor Space Index, existing plinth area and

existing density, and for permissible activities under the notification, thus the

construction in Survey no. 106/15A2 at coordinates 12.832913 N, 80.246968 E

within CRZ-III NDZ is a prohibited activity” and

 

5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone

Management Authority (TNSCZMA) has issued the show cause notice to the Violator

M/s. Zeno International, represented by Mr. Kaniston, No. 8A, 6th Street, MGR

Salai, Palavakkam, Chennai – 600041 vide proc.no. Efile/DOECC/536/2024/P1,

dated 03.06.2025. The violator replied on 13/06/2025, stating that they purchased the

DOECC/1040/2025-DEO-TNSCZMA I/305092/2025
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land from brother and their brother applied for the building sanction obtained from the

Village Panchayat President, Muttukadu and they got clearance from the Tamil Nadu

Fire and Rescue Services, Chengalpattu. The property belongs to M/s. Meston

Education and Development Association Private Limited.

6. The violator was called for personal hearing on 04.07.2025 at 11.00 AM,

enquired about the said violation, and they replied that the building was constructed only

after obtaining building plan approval from the Village Panchayat President, Muttukadu. 

They also indicated that they were not aware of the CRZ Notification, 2011.

7, Therefore, it is admitted by the violator that they are in violation of the CRZ

Notification,2011 and the explanation of the ignorance of the notification is not a valid

excuse as per law.

8. WHEREAS, on the basis of detailed examination of the issues by the officials

of TNSCZMA, it is observed that the constructed building, as stated in para 3, 4, 5,6 & 7

above, has been carried out in complete disregard of the provisions of the CRZ

Notification, 2011 and.

9. NOW, THEREFORE, on the basis of Para 1 to 8 above and on the basis of

detailed examination and after considering the explanation of the violator, since he has

stated that he is not aware of the CRZ Notification and that he has not produced any

documentary evidence to the effect that he has obtained permission or complied with the

CRZ Notification 2011 and since the CRZ Notification 2011 is clearly applicable to the

impugned construction as described above and the construction is in the “No

Development Zone” the TNSCZMA in accordance with the powers and provisions of

Section 5 of the Environment (Protection) Act, 1986 hereby directs M/s. Zeno

International, Represented by Mr. Kaniston, No. 8A, 6th Street, MGR Salai,

Palavakkam, Chennai – 600 041, that the construction at Survey no. 106/15A2 at

coordinates 12.832913 N, 80.246968 E should be demolished and removed in its

entirety forthwith and the area shall be restored to its original condition as prior to

the commencement of the construction activities.”

Further, M/s. Zeno International, represented by Mr. Kaniston, No. 8A, 6th

Street, MGR Salai, Palavakkam, Chennai – 600 041. is also directed to ensure

compliance with the applicable provisions of Construction and Demolition Waste

Management Rules, 2016 while carrying out the demolition activity.

A.R RAHUL NADH IAS.

Member Secretary,

Tamil Nadu State Coastal Zone

Management Authority and Director,

Department of Environment and Climate Change

 

To,

          M/s. Zeno International,

DOECC/1040/2025-DEO-TNSCZMA I/305092/2025
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Represented by Mr. Kaniston,

No. 8A, 6th Street, MGR Salai,

Palavakkam, Chennai – 600 041.

 

Copy to

 

1. The Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai – 600 009.

 

2. The Chairman/DCZMA,

District Collector,

Chengalpattu district, Chengalpattu – 603001. – (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

3. The Member Secretary,

PA(General) to collector,

Chengalpattu district, Chengalpattu – 603001.- (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

4. The Convener – DCZMA,

District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Maraimalai Nagar, Chengalpattu – 603209. - (It is requested to ensure

compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furnished to the MS, TNSCZMA at the earliest)

 

5. The Superintendent of Police,

Chengalpattu district- 603001.
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The Director,

Department of Environment and Climate change.
Chennai

12-07-2025

Dear Sir,

Subject: Proc.No.Efile/DOECC/536/2024/PI-15 dated 27.06.2025.

This has reference to your above communication.

I had earlier received the same communication dated 3rd June 2025 to which I had responded
on 6/6/2025 requesting time as I was not in town.

The property in reference was purchased by us in the June 2004 along with the
existing building. Subsequent to this no addition has been made to this building.

The purchase was made from M/s V D Swamy &Co represented by their power agents Mr.
Thennarasu and Mr. Sekhar. We have been informed that the building was constructed in
1991 while the property was in possession of Mr. V D Swamy who used to stay there
occassionally. V. D. Swami (born Venkatarma Doraiswami; 1910 – 1993) was an Indian
industrialist and philanthropist who was one of the founders of the eye hospital Sankara
Nethralaya in Chennai. As he passed away in 1993, we think the building must have beenconstructed before that.

The sale deed that we have clearly states "land with building". We are enclosing
the sale deed copy
the land revenue department certification issued in 2005in which the property isidentified as 106-8B2

⚫ land revenue department certification issued in 2007 in which the property isidentified as 106-8AIA2.

I wish to clearly submit that since acquiring this land no additional construction has been
made by us.

Yours sincerely

Anma Sudnemenni
Aruna Subramaniam

No 18, Sriram Nagar,
South Street, Alwarpet, Chennai 600018
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From : risiyur nagarajan <risiyur.nagarajan@gmail.com>
Subject : Director Department of Environment and Climate

Change Permissions for !0 Downing Street, Muttukadu
To : tndoe <tndoe@nic.in>, tamilnadudoe@gmail.com

Email tndoe

Director Department of Environment and Climate Change Permissions for !0
Downing Street, Muttukadu

Mon, Jul 21, 2025 05:19 PM
1 attachment

                                                                                                                               
                                                         Dr R. K. Nagarajan
                                                                                                                               
                                                         S/O Mr R. N. Krishnaswamy IPS
                                                                                                                               
                                                         10 Downing Street
                                                                                                                               
                                                          Muttukadu
                                                                                                                               
                                                          Chennai 603 112
21st July 2025
                                                                                                                               
                                                         
To: Director Department of Environment and Climate Change
No.327 Metros, 9th Floor, Anna Salai
Nandanam, Chennai 600 035

Dear Sir,

Further to your department's two notices I am enclosing the following permissions
obtained by me whilst building the above house 10 Downing Street in Muttukadu.

A) Panchayat permission for land approval and building.

B) Department of Environment and Climate Change approval for 10 Downing Street,
Muttukadu.

I hear that the case is coming to court due to a complaint.

The land was purchased in April 2014 and house building completed 2018/19.

At present I reside in London U.K. My address is 1 Bruno Place, London NW9 8PW U.K.

My email address is risiyur.nagarajan@gmail.com and my phone number is 00447050
902040.

Kind regards and best wishes,

Dr. R. K. Nagarajan
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Chennai – 600 031.
 

Letter No. Efile/DOECC/536/2024-3, dated 28-06-2025  
Sir,

Sub.:DoE&CC – Complaint against Construction activities underway at Survey no. Old
No. S.F. No. 136/2, 3, 4, 5, 11, 12, 13, 14, 15, 16, Muthukadu Village in Thiruporur
Taluk, Chengalpattu district without CRZ Clearance – Violation identified as per
provisions of CRZ Notification, 2011 – Prosecution under Section 5 of the
Environment (Protection) Act,1986 – Show Cause Notice issued – Requested
personal appearance - Regarding
 

Ref.: 1) This office proceedings No.E.File/DOECC/536/2024-P1, dated 03.06.2025

2) Your letter dated ……………

*****

          With reference to your letter cited, it is informed that you are requested to appear
in person and submit all the necessary documents on the aforementioned subject on
04.07.2025 at ……….. AM in the office of Department of Environment & Climate
Change, Nandhanam, Chennai

 
Yours faithfully,

 
A.R RAHUL NADH IAS. 

Director, Department of Environment
and Climate Change

Copy to
1) The Chairperson, Tamil Nadu State Coastal Zone Management Authority/,
Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department,
Secretariat, Chennai – 600 009.
 
 

2) The Chairman/DCZMA,
District Collector,
Chengalpattu district, Chengalpattu – 603 001.
 

 
3) The Member Secretary/DCZMA,
Personal Assistant (G) to the District Collector,
Chengalpattu district, Chengalpattu – 603 001.

DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE
From,
Thiru. A.R. Rahul Nadh, I.A.S.,
Member Secretary, TNSCZMA & Director, Department of
Environment and Climate Change,
9th Floor, CMRL Metros, Anna Salai,
Nandanam, Chennai – 600 035.

To
Dr. Sai Sathish,
New No. 260, TTK Road
– J J Road,
Alwarpet, Chennai – 600
018.
 

Letter No. Efile/DOECC/536/2024-4, dated   28-06-2025
Sir,

DOECC/536/2024-DEO-TNSCZMA I/279549/2025
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Sub.:DoE&CC - Complaint against Construction activities underway at S.F. No. 107/2 to
9, Muthukadu Village in Thiruporur Taluk, Chengalpattu district without CRZ
Clearance - Violation identified as per provisions of CRZ Notification, 2011 -
Prosecution under Section 5 of the Environment (Protection) Act,1986 - Show
Cause Notice issued – Requested personal appearance - Regarding
 

Ref.: 1) This office proceedings No.E.File/DOECC/536/2024-P1, dated 03.06.2025

2) Your letter dated ……………

*****

          With reference to your letter cited, it is informed that you are requested to appear
in person and submit all the necessary documents on the aforementioned subject on
04.07.2025 at ……….. AM in the office of Department of Environment & Climate
Change, Nandhanam, Chennai

 
Yours faithfully,

 
A.R RAHUL NADH IAS. 

Director, Department of Environment
and Climate Change

Copy to
1) The Chairperson, Tamil Nadu State Coastal Zone Management Authority/,
Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department,
Secretariat, Chennai – 600 009.
 
 

2) The Chairman/DCZMA,
District Collector,
Chengalpattu district, Chengalpattu – 603 001.
 

 
3) The Member Secretary/DCZMA,
Personal Assistant (G) to the District Collector,
Chengalpattu district, Chengalpattu – 603 001.
 
 

DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE
From,
Thiru. A.R. Rahul Nadh, I.A.S.,
Member Secretary, TNSCZMA & Director, Department of
Environment and Climate Change,
9th Floor, CMRL Metros, Anna Salai,
Nandanam, Chennai – 600 035.

To
M/s. Zeno
International,
Represented by Mr.
Kaniston,
No. 8A, 6th Street,
MGR Salai,
Palavakkam, Chennai
– 600 041.
 

Letter No. Efile/DOECC/536/2024-5, dated  28-06-2025 
Sir,

Sub.:DoE&CC - Complaint against Construction activities underway at Survey no.

DOECC/536/2024-DEO-TNSCZMA I/279549/2025
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Ok

TAMIL NADU STATE COASTAL ZONE MANAGEMENT

AUTHORITY (TNSCZMA)
CRZ VIOLATION – PERSONAL HEARING STATEMENT FORM

(To be filled and submitted by the Project Proponent / Violator during the

personal hearing)

1. This office Reference No.: Efile/DOECC/536/2024/P1

2. Name of the Individual / Company / Institution:

3. Name of the Owner / Authorized Signatory:

4. Communication Address (with Contact Details):

Address: R HARINATH

Phone: NO P.U. SHANMUGAD SALAI. KOLATHUR. CHENNA1-600099.
Email:

5. Location of the Unauthorised Construction/Activity (as per the CRZ
Notification, 2011)

(Survey No., Village, Taluk, District)

106/08. Present S.NO: 106/8A/4. VACANT LAND

6. Nature of the Construction Undertaken in the CRZ Area:

Residential Building NOT APPLICABLE. (VACANT LAND
Commercial Establishment

Resort / Hotel

Reclamation / Dumping

Encroachment into Waterbody / Mangrove Area

Others (Please Specify):

6 (1) Total Land Area: 26.8 CENTS.

6(2) Total Built-up area: NOT ApPLICABLE.

6(3) No. of Floors including basement NOT APPLICARLE

6(4) Height of the building (Approx)_NOT APPHCABLE.
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7. Approximate Date of Commencement of above constructions

NOI APPLICABLE

8. Statutory Permissions / Clearances Obtained (if any):

Yes

NA.
No

If Yes, provide details and attach relevant documents:

VACANT LAND PHOTOS
NA ENCLOSED,

9. Were you aware that the site mentioned in S.No.5 falls under the Coastal

Regulation Zone (CRZ)?

Yes

NO

10. Have you received any notice / communication from the authorities

regarding this activity earlier?

Yes

No

If Yes, provide details (Reference No. & Date):

11. Do you acknowledge that the said activity constitutes a violation under
CRZ Notification 2011?

Yes

No (provide brief explanation)

Partially (If partially, provide brief explanation):

VACANT LAND
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12. Explanation / Justification for Undertaking the Activity:

(Attach a separate sheet if the space provided is insufficient)

VACANT LAND.

13. Current Status of the Unauthorised Construction (as per CRZ Notification,

2011)

Completed

Ongoing

Temporarily Halted

VACANT LAND

14. Availability of Supporting Land Records / Plans:

Yes (Attach copies of patta, layout approval, land documents, etc.)

No VACANT hAND
15. Declaration

I hereby declare that the information furnished above is true and correct to

the best of my knowledge and belief. I understand that any misrepresentation or non-

cooperation may result in legal action as per provisions of the Environment

(Protection) Act, 1986.

Date: O4 07.2025.
Place: CHENNAI

Signature of the Authorized Signatory

Name: S.BALACHANDAR. FOR.R. HARINATH
Designation (if applicable):
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BEFORE THE NATIONAL GREEN 

TRIBUNAL (SOUTHERN ZONE)  

AT CHENNAI  

Original Application No.77 of 2025 

 

Tribunal on its own motion SUO MOTU 

based on the News Item in The New Indian 

Express Newspaper, Chennai edition dt: 

15.04.2025, “Land sharks swallow ECR 

beaches in Chengalpattu”. 

Versus 

The Chief Secretary to Government of 

Tamil Nadu, Chennai and Ors.  

                   ……Respondents 

 

 

 

 

 

 

ACTION TAKEN REPORT FILED 

ON BEHALF OF THIRD 

RESPONDENT – TNCZMA 

 

 

 

 

 

 

 

 

 

 

 

 

       COUNSEL FOR THE 3RD RESPONDENT 

 

           S. SAI SATHYA JITH 


